0l TEM NO. 33 COURT NO 7 SECTI ON XVI A
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
TRANSFER PETITION (CIVIL.) NQ(s). 552 OF 2007
NI SHA KASHYAP Petitioner(s)
VERSUS

ROHI T KASHYAP Respondent ( s)

(Wth appln(s) for stay and office report )

Date: 29/02/2008 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE S.H KAPAD A
HON BLE MR JUSTICE J. M PANCHAL

For Petitioner(s) M. B. K Chaudhary, Adv.
M. E. C. Vidya Sagar, Adv.

For Respondent(s) M. Sunmit Kr. Khatri, Adv.
M. Ashwani Bhardwaj, Adv.

UPON hearing counsel the Court nade the foll ow ng

ORDER
T.P. is allowed.
[ SUMAN WADHWA] [ MADHU SAXENA]
COURT MASTER COURT MASTER

Signed order is placed on the file.
IN THE SUPREME COURT OF | NDI A
CIVIL ORI G NAL JURI SDI CTI ON

TRANSFER PETI TION (C) NO. 552 OF 2007

NI SHA KASHYAP .. PETI TI ONER
VERSU

ROHI T KASHYAP .. RESPONDENT

This is wife's transfer petition.
Heard | earned counsel on both sides.

Transfer petitionis allowed in terns of prayer ‘A which is



reproduced herein bel ow

Direct the transfer HVA Case No. 889/2007
titled Sh. Rohit Kashyap vs. Snmit. N sha Kashyap
pending in the court of Sh. Deepak Jagotra, Additional
District Judge, Karkardooma Courts, Delhi to the Court
of District Judge, Begusarai (Bihar) for disposal."”

{ J. M PANCHAL)
New Del hi ,

February 29, 2008.



